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CENTF^AL ADMINISTRATIVE TRIBUNAL ,

PRINCIPAL BENCH

OA 2050/2001

MA 1718/2001

N e w D e 1 h i .. t h i s t h e 141 h d a y o f A u g u s t, 2001

H o r'l" b 1 e S li r i G o v i n d a fi S „ T a m p i , M e ni b e i" (A)

1 Bucih Sain

S/o Shri Hari Das
R/o E-275.. East K.ic!wal Nagar
Nevo Delhi - 23.

2 S Li n i 1 K. u m a n D a s .

3 „ S h a n k a n P r a s a ci M o h a n t y

4 „ Joginder Singli

5. Kuldeep Singh

6.. Anil Kumar

7„ At in S harms.

All C/o Buclh Sain, S/o Hari Das
R/o E-275. East Kidwai Nagar
New Delhi --23..

•f

, Applican ts,

(B y A c! V o c a t e D r . S u rat S i f) g h .'i

V...E, R. ,.S ,.U . S.

1., Union of India ^ Througli

Secretarv'

M i n i s t ry o f F i nan c e
D ep a r t rn e n t o f R e v e ri u e
New Delhi-

2,. The Registrar
Customs, Excise a Gold (Control)
AppeHate Tribuna 1. Wast B1 ock No.2.
12 K. Pu ram „ Ne;w Oe i Fi i ..

Respondents

(None present)

Q.._R,....D,.,,E„R,.J„ORiiL.i.

By..,HojxLba,e..S„hri_,.Gp_y.i,n_^^^

In this application, the applicants are

assailing a letter dated 9-8-2001 addressed by the

J o i n t 3 e c r e t a r y ,, M i n i s t r y o f F i (t a n c e ,, D e p 11. o f

Revenue to Member (J) and Head of the Department of

C,.E..G,. A..T.. with reference to grant of temporary

status of daily wagers.. Interestingly, this is not an
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oi■■ der issued to anv of the applicants and the learned

counsel is not able to show as to how a confidential

1 i;;:-11 e \" a d d r e s s e d b y t h e M i n i s t r- y t o C E G „ A T _ It a s

bean produced by him as the impugned order in this

case. Even if any reference is made about the

applicants in the said letter unless and until a copy

is made out to them officially or any action is taken

py trle recipient of the letter in pursuance of this

communication. it cannot be stated that the applicants

are in any manner aggrieved. persons to come before

this Tribunal in this OA..

2. In the circumstances., this application is

not maintainable in terms of section 19 of the

Administrative Tribunals Act.

3„ Dr. Surat Singh, learned counsel at this

stage poiiits out that he would like to withdraw the OA

with liberty to fil.e a fresh OA wihen any order is

issued by which the individuals concerned will be

aaqrieved. enabling them to come before the Tribunal.

4 . N o t i n g t h e a bp v e., t h e OA is d i s m i s s e d a s

wiithdrawin with liberty as reouested for. No costs.
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